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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 

O.A. No. 49 of 2006 

DATE OF DECISION 24.02.2006 

Smti K. Gonamma 
••••••••••••••••••••••••••••••••••••••••••••••••••••••••••Applicant/s 

Mr.M.Chanda 
Advocate for the 
applicant/s. 

Versus- 
U.OI. & Ors. 

RespondenIs 
DrJ.L.Sarkar, Standing Counsel for Railways 
............................................................... .................. .Advocate for the 

respond cuts 

CORAM 

THE HOWBLE MR K.V. SACHIDANANDAN, VICE CHAIRNAN 

I. 	Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not  

Whether to be forwarded for including in the Digest 
Being complied at jodhpur Bench? 	 /No 

Whether their Lordships wish to see the fair copy 
of thejudgment? 	 XIN 0 

airman/Member (A)/(J) 



CENTRAL ADMINISTRATIVE TRIBE I 
GUWAHATI BENCH. 

Original. Application No. 49 of 20 ,  

Date of Order: This, the 24th Day of Febi uary 2006. 

THE HON'SLE HR. K.V.SACHIDANANDAN, VICE CHAIRMAN. 

Smtl Kone Gongamma 
C/o Shri Kamarajn 
Rly. Qtr.No.R/121-B 
N.F.Railway, New Bongaigaon 
P.O: New Bongaigaon 
Assam. 

By Advocates S/Shri M. Chanda, S.Nath, 
G.N.Chakraborty. 

- Versus - 

Applicant 

Choudhury & 

The Union of India 
Represented by Secretary 
to the Government of India 
Ministry of Railway 
New Delhi - 110 001, 

The Chief General Manager 
North East Frontier Railway 
Maligaon, Guwahati - 11, 

The Chief Medical Officer 
N. F . Railway, Maugoan 
Guwahati- 11, Assam. 

The Chief Divisional Medical Officer 
NF.Railway, MaUgaon 
Guwahati- 11, Assam. 

The Sr. Divisional. Medical Officer (O hthalmology) 
Railway Central. Hospital, N.F.Railway 
MaUgaon, Guwahati-li.. 

The Medical Superintendent 
N.F.Railway, New Bongaigaon 
New Bongaigaon, Assam. 	Respondents. 

By Dr.J.L.Sarkar, Standing Counsel. for Railwa vs. 
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SACHIDANANDAN, K.V. 

The applicant is working as Female 

the medical department, N.F.Railway at Bonga 

been suffering from loss of vision in both 

treatment is of no avail and finally her 

S. Cleaner in 

on and have 

the eyes. The 

left eye was 

operated in December. 2001 in the Maligaon Railway Hospital 

which was unsuccessful and she has lost visilon in her left 

eye in toto. Her right eye was also operateI in June 2003 

in the same hospital but there was hardly any improvement 

and it became difficult for her to see anything and her 

eyes have become almost invalid for all practical purposes. 

She was referred to Regional. Institute 
011 

Ophthalmology 

(RIO), Guwahati Medical College, Guwahati for further 

treatment. A certificate dated 12.4.2004 wasissued stating. 

that her vision cannot be improved. The matter was 

thereafter referred to Shankar Netralaya, Chennai which 

also reported that there is total loss of 1 vision in the 
left eye, though some improvement could be observed in the 

right eye. Since then she has been extremelyj suffering from 

eye troubles and loss of vision and she cannot see even the 

closest object properly not to speak of do 1ing any works. 

She has represented before the Chief Medial Officer . to 

issue a medical certificate declaring her unit and invalid 

for' railway services but the same has not n considered 

as yet. Aggrieved by the inaction of the espondents she 

has filed this O.A seeking for the following reliefs: - 
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"8,1 That the Hon'ble Tribunal, be pleased to 
direct the respondents to issue medical 
certificate declaring the applicant as 
medically unfit for Railway services of 
any kind in the light of the medical 
certificate dated 12.04,2004 (Annexure-
IV) of th Regional Institute of 
Ophthalmology, Guwahati and the 
certificate dated 1808.2005 (Annexure-
XIV) of Sri Sankardeva Nethralaya, 
Guwahati and to grant her the invalid 

a 	 pension as provided under the Rules. 

8.2 That the Hon'ble Tribunal be pleased to 
direct the respondents to constitute a 
Medical Board to examine the case of 
the applicant for grant of invalid 
pension in view of the Medical 
certificates dated 17.08.2005 
(Annexure-XIV) 	issued by 	the Sri 
Shankardeva Nethralaya, Guwahati. 

8.3 Costs of the application. 

8.4 Any other relief(s) to which the 
applicant is entitled as the Hon'ble 
Tribunal may deem fit and proper." 

2. 	When the matter came up 	for admission 

Mr.M.Chanda, learned counsel represented the applicant and 

Dr. J. L. Sarkar, learned.Standing counsel appeared for the 

Railways. Mr. Chanda has taken my attention to the 

certificate dated 19.5.2005 issued by the Medical 

Superintendent, N.F,Railway, New Bongaigaon wherein she was 

advised to resume her duty as the Medical Board recommended 

her fit for duty in her present category of service which 

has been accepted by the C.M.D., Maligaon. But the claim of 

the applicant is that said letter is of 19.5.2905. The 

lapse of time may totally deteriorate her eyesight and her 

present position is that she is not able to see anything 

not to speak of joining her duty. Therefore, in the O.A. 

L"--- 
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one of the directions that has been prayed is that to 

direct the respondents to constitute a Medical Board to 

examine the her case afresh for grant of invalid pension by 

calling for a. fresh certificate, considering her subsequent 

development. Counsel for the applicant submits that he will 

be satisfied if a direction is issued to the respondents to 

that effect. Counsel for the respondents submits that he 

has no objection in adopting such course of action. 

3. 	In the interest of justice this Tribunal feels 

that such a direction will suffice the redressal of the 

cause of the applicant. Therefore, this Tribunal directs 

the respondent no.3 or any other competent authority as 

directed by him to constitute a fresh medical board and 

evaluate the applicant's visionary power and issue 

certificate accordingly to the concerned authority within a 

time frame of three months from today. It is made clear 

that if such a Medical Board had already been constituted, 

the outcome shall be furnished to the applicant forthwith. 

The O.A. is disposed of as above. In the 

circumstances, there is no order as to costs, 

(K .V ,SACHIDANANDAN) 
• 	 VICE CHAIRMAN 
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(An a ppikaiion under Section 19 of the Administrative Tribunals Act, 1935) 	
.1 

0. A. No. 	12006 

Smti Kone Gongamma 

Union of India and Others. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

Dates 	 Synopsis of case 

27.02.1980- Applicant initiallr appointed asFemale, S. Cleaner 1 LT1d€ the 
Respondeu is. 

18.12.2001- Applicant admitted into the Railway Central Hospital, Maligaon 
for operation of cataract in her left eye. Thereafter, hcr left eye has 
been operated upon and immediate! N,,  thereafter her vision in the 
left eve was totally lost. 

24.12.2001- Dichrged front HopiLai with the tcivice titat her evt±ihL udgiti 
he improved after the operation of the other eye. 	(Annexure-I) 

24.06.2003- Applicant again admitted into the Railway Central Hospital, 
Maligaon, and ncr rignt eye was operated upon. 

30,06.2003- Dischared from Hospital but no improvement of her vision in any 
of the eves. 	 Annexure-lI) 

23.02.2004- Central HospitaL Maligaon referred the ttpp11ctinL for further 
treatment to the Regional Institute of Ophth1mo1ogy, Gauhati 
Medical College. (Armexure-ili) 

12.02.2004- Director and HOD, RegIonal Institute of Ophthalmology, GMCH 
issued medical certificate stating that the vIsion of the applicant 
cannot he improved. . (Annexare-IV) 

17.05.2004- Applicant su blrLitted represertal ion to the Respondents for 
deda ring her as medically unfit for service and to grant her 
retirement on invalid oension. A medica' Board was thereafter 
constituted. (Annexure -V) 



O ii 1i1I1 	A.iL- .-!- 	-A -4 A 4-i-. 	(Th i-1 I--i--1 
 wis ,. 	 ttJ 	yic 	 1'J her 

examthation by medical, board. 

14J2.2004- Applicant discharged from Hospiti, after being referred to 
Shrd'nr, 	Netitytiyt, Chemial fur fwther inyestiglion and 
opinion. Amexure-Vl & VII) 

03.02.2005- Report of Shankara Netralava was sent i,v post to the avplicant 
Applicant submitted the said report to the Central Hospital. 

! 	 7TTT\ 
V LL 

	

i... 	 iL.. 

	

i.JJUJ" 	i'eJ%.LL& it). ,J 	.LLLtV.L LLK !1L .LLV.4111L W 	 LLL ..,.LULL&V1 

Kospital. Maligaon On 1.5.03.05 	 (Annexure-IX) 

	

ir ,cn- 	A'Tlitn 'rpr- it i'prd-ril T-Tctsnital iVIlio'?cTi c r1d i&rhpn -- - 	
a 	andUa tO eHosItuiana 	 ne 

Meaicai Board on 17M3M5. 

18.03.2005- Am,licant discharged from Hos"ithi. 	 (Annexure-X' 
Thereafter, Medical Board submitted a biased report to the 

	

..._.....1 	-..... ii.. 
1'SL,tJ.LI%.LL,LL J,VJtJ. .. V±LLLJtLL Li1iUt LULL! 	itti.iUUfl L1L ±'.:vOi. 

the Regional Institute of Ophthainio logy, GMCH and iaking a 
oar Lial view on the teoort of Sitikara Neft ahwa. Cittiuia.L 
regarding her right eye orIy and concluding thereb that the 
appucani is iii ior ciiscna.rging ciulies in ncr existing category. 

Pursuant to the said report, the Pesp ndens have now been 
pressurizing the applicant to ioin her duties. Lut she is unable to 
see with her operated eyes properly and not in position to work 
consequent upon the post-operation damage to her eves. 

28.03.2005- Applicant submitted representation stating. he conditions and 
r)raved foii her conlinuation in sick list till the caseis decided by the 
Hcinhie CAT. (Annexure-Xi) 

	

2 fl7 '71111,_ 	Qr(vndcM,t FJ 	c iE11d 	 tjfl' i-ha 	1r_3nf tc ;1 1 rrit kr 
appeal before Respondent No. 2. 	 Aimexure-XII) 

The applicant accordingly submitted her appeal to the 
Respondent No. 2, but with no result. 	, 	(Annexure-Xil) 

1.7.08.2005- Applicant got her examined at Sri Sankard.eva Nethraiaya, 
1' 	.... UL4U tJAU. 11 7t1LL' uU,e .t 	CUU LL' ct 	''LttU. IL 1.Ui-...tU 	tLflL 

that she is unfit for normal activities outside residnce. 
(Annexure- XV) 

019 20,05- L pr'h nt ,#krnittoi pePntahrrn Øfru1c.4 fi t C11YT ('IT' fl't,1 ? 
cernflute UkteU 11 .08.UD uria praying for isuaiice Of mv and 
certificate in her favour. As such, it is clearly evident that the 

LJ 
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applicant is unfit for all categories of railway services and she is 
ei.cihie for invalid pension as per rules but being denied by the 
repondeuls. 

Hence this Original Application before this Hcm'hle 
iruunal. 

PRAYERS 

,t, 	 1 	 I• ieiie! (1 sougnt rOr,  

That the Hon'ble Tribunal be pleased to direct the respondents to issue 
medical certificate declaring the applicant as nidica11y unfit for Railway 
services of any kind in the light of the medical certificate dated 12.04.2004 
(Annexure-IV) of the Regional Lnstitixte of Ophtha1rnology, Guwahati and 
the certificate dated 17.08.2005 (Annexure- XIV) of Shri. Sankardeva 

1,. C 	_.i L. 	 ..i t... i 	 i 

	

titivt, 	uWthiIti ai 	, n - uu itei 	rnvu1u pe1t1viL 

under fre Rules. 

That the Hon'hle Tribunal be pleased to direct the respondents to 
constitute a -Medical Board, to exunine the case of Ihe applicant for grant 
of invalid pension in view of the Medical certfficates dated 17.08.2005 
(Annexure- XIV) issued bv the Shankardeva Netralava,, Guwahati. 

Costs of the application. 

3. 	Any other rehef (5) to which the applicant is entitled as the HonThie 
Tribunal ma. deem fit and proper. 

-' murim orar pr4yeQ XIW 

During pendencv of the applicafion the applicant prays for the following 
rLterm relief: - 

• 	. TT 	'11 	 'I 	1 	_..1 	------- •.. . -I 	- ..... 1.__ 1-. nun vit irwu.u&t e plea.seu Lu retrnt uie r ptmueiiti iruui 
pressurizing the applicant for joining - her ditties till disposal of this 
application. 

2. 	That the Hon'ble tribunal be pleased to direct the respondents that the 
pendency of this application shall not be a bar for the respondents for 
consideration of the case of the applicant for providing relief as prayed 
for. 
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GIJWA HAT! BENCH GUWAHATT 

(An application under Section 19 of the Adrninistrttive Tribunals Act. 198-5) 

Title of the case 	 O.A.No. 	
L1 9 /2006 

Smti. Kone Gongantrna. 	Applicant. 

-Versus- 

Union of India & Ors. 	Respondents. 

INDEX 

SI. No, .Annexure 
	 Ti.. • 	

L\JU. 

1. --- Application 	 145 
2. 	--- 	Verjfjuttjun 	 -16- 

 1 :Coprofdisc11argecertificatedated23J2.01 IJ 
 Ii Copy of discharge certificate dated 12.01.00. 

m 
Lii 

r'.-..,..- .-.C1 	i4-.,. ..L..i-...1 -y2 (V) (4 
V%.Jf'Y 	JJ. 	 ..IC1i%.L  

6. IV Copy of medical certificate dated 12.04.04.  
7. V Cpy of representation dated  
8. Vi Copy of discharge certificate dated 14.12.04. - 25 
9. 	. Vii Copy of reference letter aiongwith case note 6 

10. VIII Copy of report dated 05.02. 05. 
I I • T'.

A  I 
• 	 f 'o I tter u1aed I 	r 

 

Copy of discharge certificate dated 1&03.05. 3 - 3 
13. Xi Copy of representation dated 28.05.05. 3 5 	3-• 
1.1 VTT 

I .'r 	•.Jj MaLLCI '_ 	• '.1 I • . I. 	 . .-- 
• 	1.5. XIII . Copy of appeal dalied Oi.OS.05. 

• 	16. XIV Corv of relevart nace.s of Brochure. 	. 
17. XV Copy of medicalcertificate (1ated  

xVI Copy of representaUon 1ated 24.09.05. 2- - 
10 v it (,,.- 	C 	C fl1. 	) 	 .,C 

: 	-'-'.'? 	At1clt.t Oi i\Ai.' 	.'..J 	U.Lt.l. '?. 	rctn. vv £i 	. 
(Series) . Service (F'ensicn) IuIes 1993.  

Filed By: 

sl"C  '. 
Date. - 	 At ote 
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GUWAHATI BENCH: GUWAHATI 

An pp!icdoii under Section 19 of the AdininistraLive T.t'ihusiIs Act, 1985) 

O.A. Nu,
Lc 	

/206 
RvrwisJ• 

Süiti Route Cortgiuiuiiit 

Cjo- hri iuJ31M 1fl, 

S'Sk 	 1. 	 S.L 

Ni. iailTav, New ongion 
flCa 
.1 	L1)ILtIILliJIL 

A ;am. 
LAptcant. 

-AND- 
TL 1T- 

Represented by Secretrv to the 
rvr-r,-rn,s-nl- n-f  

V 

Nr- -1mAr11 
L-'C.LLLI .)..±1J'JUJ.. 

M. 	 -rl. 	c'1.• (r 	-- 
11U -IUI 	IUILI iY14iitE, 

North Esteni rrontier iRailwav. 
MaIigaon, Guwihati- i1. 

3 	'iueI vic I11 Dz ret or 

1T  r. 
vnu- ii, 

V1 	( T'' 	• 	1 	f 1 	1 tfI 'rte iiier L'lVThIC)IiW. 	 ''nac:r, 

N.L Railway Mali.gaom 
'3wva1tII II, t%SUL 

— 	11 	r 	-r-• 	I P f I. 	1 e-I rr. 	,-s i .1 	1 	1 
IIIC '1. L'1V11OflU 1YIUCU 'UiUT)p!itflUflUJiOg\' ) 

Railway Leiitial HospitaL N. i. Railwa 
_.. 	 11 rUY'itU.i- ii 

T'l 	If 1 	1c 	 1 I ne ivecuccu npernienuent. 

N.F. Railway, New Bongaigaon. 
1 tW 	 11 1-1 	AS,  LIL 

Respondents. 

L 	- — 



DETAILS OF THE APPLICATION 

..-.4 -L 	 I t 	--4. 	L-4 l-1. 
1.flLO 	

t jti%.At tL1O st1Jj1.t%b1t2Jfl. tt •t4i.0 

This application is made not against any plar order hut ainst non.-

issuance of certlfi:3ate by the Respondents declailng the applicant as 

medically unfit for Railway Services andconsider for grant of invalki 

pension in view of her post-operation loss of eve-sight arid also against the 

respondents insistence on the applicant for joining her works inspite of 

her lack of vision. 

2. 	iidCtiOn of the Tiihunal: 	 - 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'bie Tribunal. 

llLItIl1t)L. 

The applicant further dedares that this appucanori is filed within the 

limitation pr cribd under Section- 21 of the Administrative Tribunals 
A,,i.' 1OQ 1_ 

A. 	Facts of the case 

4.1 That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India. 

.2 That the applicant was initially appointed as Female S. Cleaner on 

27.02.19S0 n the Medical department. N.F. Ra iwa . New Bongaigaon and 

JA1517 been serving in the same post and place till now. She is a low-paid 

employee and. is now in the verge of ret!rement, having been left with 

Only 3 years of service from now. 

4.3 That the applicant developed cataract on her both eves for, which she had 

been undergoing treatient for long time. Suhsequentv as the operation 

c•i 0ne aueciea eves ecame inevJ.LaNe, sne was aavisea o get awruiiea 
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into the. Railway Central Hospital at Maligaon. Cuwahati for operation 

and .reaUnenL Accordingly, on 18.12.2001 the appllcant got acbniUed into 

Railway Central HospitaL Maligaon, Guwa.hati and, her left eye was 

operated upon. [mmediatcly after the operation. the applicant lost her' 

eve-siiit in the left eye and eventually she was ciisharged from the 

Hospital on 24.12.2001 with the advice that her operated eye became 

invalid due to her diabetics and that it mht improve after the operation 
f.1 	.1 	 • or rue otner eve in rurure. 

Copy of the discharge certificate dated 23J2.01 is enclosed 

herewith for. perusal of Hon.ble Tribunal as Annexure -1, 

ti Th;t fl-urpfhv fh 	i,rlierni w 	idmiH-d inFo flip (nh'l 
— VI.....- --u-.......- -  -- 	 - -. 

TT,L.1 	 _J 	11.tt. 	 -- uw ivitntOit vii 	 a 	rv UL LIut%vr. lvi V)stUOfl 

of her right eve. She was then operated upon and kept in the Hospital for 

treatment and ultimately discharged on3ft 06.2003. But there was hardly 
LULV 	 ]J.t Ie1 YiIUiLLv u1u. Uit LJUt..Lt,.J[ LLYl eu iOi uny1i.wig 

of appropriate lens which was accordingly provided. But even thereaftr 

the eyesight LlUi not show any sign of improvement and she was under 

cordinuous treatment under Central HospitaL daligion. She lost her 

eyesight in both the eyes to such an extent that it became difficult for her 

to manage the work. 
.i 	 ii--------- '...vpy vi u.icitaige CnL 	 i 	 ~11 . 	ueewu wi. 

perusal of Honlle Tribunal as Annexur& II. 

43 That finding no improvement in the condition of the applicant, the 

authorities of Central Hospital. Maiigaon referred the case to the Regional 
.-4 	 ?tif 	 C,-.11 .- 	 -1, 	.. LLL 	 S'I 	 / 	 t&LLL .L £YLe.LLC1 WLLe,v 	£¼4. 	LIeL1. i 	VJ. 

dated 23.02.04 forwarding therewith a detailed case note dated 14.02.04 in 

respect of the operated eyes of the applicant. for further treatment. 

(Copy of letter dated. 23.02.04 aiongwith case note is annexed. 

hereto for perusal of Horthie Tribunal as Annexure 11I). 

Pi 
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4. 	That thereafter the applicant was examined by the doctors of ReL1.onal 

insU lute of Ophthalmology and she had, obtained treatment [row Ihe said 

institute. l.ven thereafter there could be no sign of improvement 

whatsoever to the conditon of the applicant and inaflv the Regional 

thstliute of Ophthalmology concluded that her vision couldnt ho 

improved. Accordingly medical certificate was issued by the i)irector and 

HOD. RIO on 12.04.04 stating that her vision cannot he improved.. 

(Copy of the medical certificate dated 12.04.04 is annexed hereto 

for perusal of Hon'ble Trftrnnai as Annexure - IV). 

	

4.7 	That consequent upon the above stated iindiiws of th i'egiona[ Institute 

of Ophthalmology. (auhaii Medical College Hospital. and findings it 
L.. 	 a 	 . ......I  

CXILtLJtlV UJ11L.tU1 ) 	 .teI fl%.IIIJJUi tut.1E ;  Wt)ii.- vvtut in. t:xJL1Itg 

level of vision in both the eves, the applicant submitted representation on 

:i7M504 to the Respondent No. 5 prayIng for issuance of necessar 

aiid.kai 	ceiificate 	dediiiig tilC appiica nt inedic.11v 	unfit 	I r 	itv. 

Services, for invalid pension 

(Ccpv of representation dated 17.05.04 is nnexed her'to for 

peruI of Honbie Tribunal us .knnexuue - V). 

4,S 	That the Restordent No. S after receipt o± the represeoffition dated 

17.05.04 aforesaid, advised the applicant to 5unnut her application before 

the Respondent No. 2 for declaring her unfit for services. As advised, the 

aprlicant thereafter submitted representation through the Respondent No. 

5 to the Re5pondent No. 2 decrihing condition of her eves wad furnishing 

the medical certificate dated 12.04.04 of the Reiona Instirute of 

Qphthaimo1oy, Cauhati Medical College Hospital and.. prayed, for 

issuance of certificate declaring the applicant metncailv uiauit for IiIilWUy 

service for :cinsideration of her case for invalid iension. 

4.9 	Thai. in response to the representation aforesaid, of the ap 'Al:ani., the (2ideI 

'vtedcal T)irecior. ivlaiicraon (i'espondent No. 2 ) consdiutpci a nedical 

• 	c 



8oard and directed the applicant to get adjrdttcd into the Ccntrai Hoiita 

Maltgaon for her exaninaiion by the iviedkai Board. Accordingly she was 

admitted on 29.11.04 and was in the Central Hospital.. Maligaon till 

14.12.04. Thereafter she was discharged from the Hospital on L4.12.04 after 

referring her case to Sankara Netralava, Cheni. The Medical Director, 

Central Hospital Maiigaon referred the applicant to Shankara Netralaya, 

Cbennai vide his letter No. H./184/i (A) dated 13.1:2.04 for further 

investigation and opinion, forwarding therewith the detailed case note of 

the applicant. 

Copv of discharge certificate dated 14.12.04 and reference letter 

dated 13.12.04 aiongwith cage note are annexed hereto for perusal 

of Hon'ble Tribunal as Vii respectively). 

4.10 That pursuant to the abovementtoned letter, the applicant reported to 

1!Ka!'a !\_ra'a. Lhenna and tinderwent treatment iliere in [he OPD 

...-.-. ut ig1tUcuT i).). i- UJ.t:u gi.vut ti 3tUt.t-:11.t 1L L,UU I.) ty: 	n tt; dUu.flY1J.tit L) 	 V 

Shankara Netralava, Chennal directed the applicant to return back to her 

place and informed that necessary report would be mafled aIerwards. 

Accordiiigiv a case sujiunarv report dated 05.02.05 was subsequently sent 

from 5hankara Netrala a to the applicant by post 

'Cop' of the report dated 05.02.05 01  Chennai is annexed hereto 

For erusa1 of Hoii'hl Tribunal as Annexu-VTTT). 

4.11 That thereafter the said, report of Sharikara Netraiava was submitted to the 

Central Hospital, Maiigaon. Thereafter, the Respondent No. 5 vide his 

letter No. H/174/IMV/NBQ/51 dated 12.03.05 directed the applicant to 

attend Central Hospital, Maligaon on 15.03.03. Accordingly she reported 

and. she had been admitted once again. into the Central HospitaL Maligaon 

on 15,03.05 and then she was exaniined by the Medi,cd. Board. oii 17.03.05. 

Thereafter she was discharged from the Hospital on t3.03.05. 



IN 

(Copy of letter dated 12.03.05 and discharge certificate dated 

1&03.05 are annexed, hereto for perusal of Hon'hle Tribunal as 

Annexures - TX and X respectively). 

4.12 That thereafter the Medical Board submitte1 it's report to the 

Respondent No. 2 which was eventually conveyed to the Respondent 

No. . It is understood that in the said report, the findings of the 

Regonai Institute of Ophthalmology, Gauhai Medkai College has not 

been mentioned at all, but in the report, only the condition of her right 
vye as mentioned hi the  o f Shankara Nekra!aya, Chennai has been 

mentioned by the Medical Board with its observation that the avpiicant 
is nt ror U1cflrging Uutie m her ex1nng ciWgory, wtucfi i liar trom 
reality. - 

4.13 That pursuant to the above slated report. the respondents have now betan 

pressurizing the applicant to join her duties, But the applicant in reality, is 

now suffering from extremely poor vision in both the eves and has been 

managing with great catncuities with her visibility almost near to 

blindness and as such she is unable to perform any works. 

4.1: That thereafter, the applicant submitted one representation dated 23.05.85 

to the Respondent No. 5 narrating her condition wherein she had stated 

that she was unable to perform her duties in her existing condition and 
Cj 

further prayed for allowing her to be iii sick lit till her case before the 
Hon'ble CAT is decided. In response to the said representation. the  

Respondent No. 5 vide his letter No. H/174(ll\JV)/NBQ,f Court 7.51 dated. 

23.87.05 advised the applicant submit her appeal to the Chief Medical 

Director (Respondent No. 2), Maligaon. 

The. applicant thereaftei: submitted his appeal, as directed, to the 

Respondent No. L but with no result. 



H 
(Copy ot reprecntation dated 28.05 .05, letter ddtd 23.07.05 nd 

appeal cia ted 01.08.05 are annexed hereto for perusal of Hon'bie 

Tribunal as Annexures-u XII & XIII respedivel). 

4.15 That the applicant most respectfiiJv begs to state that. the respondent 

authorities a-c aware of. that both the eyes of the ipplicant have hee 

dtufltied tittr iperatioit anti the doctors of Rgiouai Jntituk of 

Ovhthaimolov have clearly reported that her vision cannot be improved. 
Even thereafter, the respondents acting on the earlier rephrt of the MdkaI 
&trd, has heeit insisting on the joIaLn of the ap lict i-nurin her 

ctual condition, and have not been issuing any certthate dedarh her 

as medically unfit (or service aithoLigh she apphed for such dedaraiorv 
orders. it is relevant to mention here that she has not able to attend 
her duties since 25.06.93 due to her lost visioll and there has been no 

improve!neni in her condition even after proonged &eatment by the 
Respondents Lind other specialists. 

4 -h. 	k,j- 	
4, 	 ti n L It 	

L'1j 	L1
..  

note dated 14.02.04 (Annexup'.- Iii) forwarded to the Regional instilute 

of Ophtha]moiov, GMCA. the resDondentj havementionod that the 
---- ------ 

1 ..Ct. C',.-... Ly 	i(UU 	Jt. L" —i'j percepli- SaVIL 'j 
4- 

I -  per the 

\ rating of i/ü falls under Category- Ill ie. 100% impairment as stated in 
on eservatjons and COnces.j011S tqr ycj - 	Jjcijj 

in Central Governwnt Services. The reieant pge of the rochure is 
iieed hereto. 

Further, the report dated 05.02.05 of Shanicra Netraiaya, Chennal 

(Ant!exure- lii; is also mconchisw whcn stated that macre ts no 

perception of light hi the left eye although some improvement of vision 
- 	 - 

WaS obervet in her rL2ht eye aitd sLded £hd she needs tC-eXfljrtAin 

after one month but she was not sent thereafter. 



Hewever the Pp1icant eventuzil; got her exb 	t 	 ' kcrdeva  Nerhr4idy4  Gtw ahati 
 

And Sn Sank4rdeya Nethril4y4 dfrer thorouti 
exuninng the 'wpiicint issued Medica' Certfjcate •dteti L7.O3.2 005 
Wwrin ii has been stated tni- 

. Li 	
S.qJ.. 

her vistjjj status," 

	

From the thot  facts it is ahtndantjy dear that the 	is 
Ll " rllt for!'r duties hit aven theiter tht respond ik re no sLng 

	

J' 	.. 	'i 
L1L 	 5& 	

;Ij 	1,,I 

ervicps anu rnner s1sg on her for jolp.1,ng nuuc 
the latest Medical exaJ( cport and nhc,} whficate 

issued by the San arde Netralava on 17,08.05 another d.jcil Board is 
libie iu he conslit1 or conjdera on  of her cise for deiring her to go 
for thvaiici pension with irfanedjate effect since the aplicat now sasfied 
the requ red criteria as per the Medical Standard for visual inipairnient 

(RWelevant page of Brochure regarding medical stan. -Iard of visual 
LLUtL 	

.1/ .UO.jj JJ hr 

Cuit nit 	annexed fleec as 
 

417 That thereafler, the applicant subrnjjj( 	represe 	Lou on 24M9.2)O 
to the St')id en t No. 2, encjosth therewith a cooy of the me Ca I. cert-ifica te dated ! 7.08.05 and reiterated her prayer for isuance of a 
medical certificate cieclaring her unfit and invaujci for 
iut even thereafter. the prayer of the applicant has not heen corisiderçj as 
Tl^ 

Copy of represent Lion cia Led 24.09.2003 is enclosed herewith and 
marked as Annexure.. 

4.i 
'that suhsequeJ7 in the month of Novelnber_Decenij,er W05 the 
appiicanF was 	examined by a team of Doctors in the enira -io5pitai. N'. f iailwuv, Maiigaon but th 	thom of the same 	not 
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been communicated to the applicant till date and the cac of theapplicant 
remains unsetlieci. 

LL___ ..L 1 	IHÜL u.Ue LU LLLJI1- L Ltflte Qi 	tuit..i !.tttJ1uiflg U1t tppuLuut thuiL it•i 

service due to her lost vision of both the eyes, and insistence on the Joining 
of the ppiicant to her duties by the Respondents on the contrary, sh1t 
the appikant in a helpless situa hon since she is completely unable to 
perform any works with her post-operated danuiged eves. As such 
Iincflny no other alterp.at-jve the applicant is approaching this Honbk 

Tribunal for protection. of her rights and interests and it is a fit case for the 

Hon'ble Tribunal to interfere with and to protect the rghts and interests of 

the applicant and to direct the Respondents to declare the applicant as 

medically unfit for perfonriing her duties in view of her damaged vision 

ot botn tfle eyes and to grant her retirement on invalid pension as stated in 
the preceeding pam. 

II is relevant to mention here that in terms of Rule 55 of the Railway 
ervce (l'ension) I'uies, 1993, when a I<aliwav servant appilea for an 

invalid pension should suFniit medical certificate from a duly cons Lituted 
Ca l 

J. J-1 U LLIUJ,jLy. Of I1IS UCflThjj_jt .LLEL.1L1L1y ±'JJ 	1 I1L .LLt ELi LUtLUV 

or mental infirmity in terms of Sub Rule 4) of Rule 55 of the said Rule. 
Rule 55 of the Railway Service.s (Pension) Rules, 1993 is quoted below: 

"55. Invalid Pension. - (1) Invalid pension may he granted to a 

ri1way seruant who tires from service on account of any bodily 

or merthil irifirnity whkh penmirtently inc4p4cit4tes him for the 
service. 	- 

A railway servant applying for an invalid pension shall 
-- 	from -' ,-i..h, - 

authority, of his permanent incapacity for service due to bodily or 
mental infirmity. 

Where the medkal authortv referred to in sil,-rwe (2) has 
i € 	€-.....-1. 	 ..L.- 	... . 1LEIVYI t,Lvan III IOL E.ILLILCI DvjE O 



hi 
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character than that whkh, he had beer dohq he Aould,111ded 

he is wiling to be so employed, be employed on a lower post 4nd 

if there he no means of employing him even on a lower post, he 

may he admitted to invalid pension. 

(4) 	A railway servant may, if he conside that he is not in a fit 

state of health to discharge his duties, apply to the appropriate 

authority for retirement on invalid gratutv or pension.." 

In terms of the provision laid clown in Sub Rule (4) of Rule 55, a 

Rfflway servant may apply for consideration that she is not in a. fit state of 
hcalth to discharge her duties, she may apply to the appropriate auThority 
for retirement on invalid pension. in the instant case, more parUcularly in 

view of medical, certificate dated 17.US.05. issued by the Shankardeva 
I'ktryaia. Cuwahati and also in view of her appiication/repreentatjon 

submitted earlier is now liable to be considered by consfitiitirg a duly 

constituted Medical Board for grant of invalid pension in the light of the 
medical certificate thted 17.08.2005 and therefore the Hon'ble Court be 

pleased to dixect the respondents to consider the case of the applicant for 

grant of invalid pension benefit, 

it is further submitted that in temis of the Rule 62 of the Railway 
Services (Pension)' Rules, 1993 once a deciaraion is made by the 

competent medical authority regarding completely and permanently 
incapacitated for further service then the Railway authority is duty bound 

to retire the applicant from service on invalid pension without delay and 

receipt of a report from the medical authority or and if the applicant is on 
leave then on expiry of such leave then Railway Authority should arrange 

retirement of the tppl'cnt on invllidittion pension. But in the instint cise 

no such action was initiated by the Railway Authority either in terms of 
Rules 32 and 62 of the Railway Services (pension) Rules 1993 for 

rrrtrtgement to retire the tpplicnt on invalid pension. The reievnt 

portion of Rule 62 is quoted below: - 

Qw I 



. I 

' 62. Date of imialidatio. = A railway erant, who i kdared by 
1* 	1 	.1 	•. 	' 	I 	 I 	 I 	I rim meuci urnonty rererreu to in iuie - 	t' to e compiete1y nu 

permanently incapadtated for further service shall, if he is on 

duty, he retired from service from the date of relief of his duties 
,hJm € 
tc tc 	

. 	 ,.4 
V 1S_i 'Jc11 !'C 	I%LL?& VY 1LISJ& 	 y 	 .J1 t 1Z1'OLI 11JL1 

the mcdicai authority or if, he is granted leave under Rule 522 of 

the Code on the expirv of such leave but if he is on leave at the 

time of receipt of the medit'! certificate, he sha1 he reti.d 1mm 
.iL 	 € 	-L . 	 e 

grinied to him under Rule 522 of i.he said Code." 

UI %I[ 	'SU1 ci .iiiiutiit UWci%Z UtIL .tI ULt.LULU 'tI !.LL1k4'.t 

dated 17.0S.05 by an specialized instliuUon i.e. SharLkerdeva Nebalava, 

(uwahi11i that her normai activffies outside her residence WOUkI he 
........... 	---- - 	- ----& 

LU1IItUt. U)I ILI ciue t)  V LUI1J. 	 iIUIU1t, IL I UUU-1 UIV UU iP 

of the Railway Administration to allow the applicant to retire on invalid. 

pension if necessary by constituting another Medical Board. in view of the 

L. 	111 AL I1 	..- 	 _.JL-,..1 	 i.i-.J LILII ILIJUI t 1ILU IU.UU.UJ 	WLL zi ci1 £LIWtULzJ.i LL 	L1LU cL1LtL 

17.O&05 issued iiw harllcercieva Netralava. lfleretore, contention or tile 

mpditM !;fi nrrif 	 i Ri1tkTiv r\1p14r Ffl 	Y,lAfl IS in T3P1AT Al -" -- J' 
£ ti. 	1 	1. .1.1 	. i' A') (t 	,.J ... &L. _____________ uit xtic,x Ox uiu iyx(ct&ciIx iJhUci x(i( Ui IUaJ.UJ tLIL 	utcLc. x xa ,LUL'U 

for the Railway Authority to go for a fusther examination regarding her 

state of health which has defLrdte.iy deteriorated in the meanwhile and 

.0 	• 	-.1.i..1 	 . 	S1OI LLLUIL LiIUtt11l1IV IlL VItV 7  UI II 	w..ti 	1Ufl1 	itx%.L Ul i/ 

Even the GMC Hospital categorically stated in its certificate dated 12.04.04 

Lht i-hp vjsi-n nf i-hp ir!r!1iA'11trannnt 1w imnrne1 icrpOvpr f!fl 14 12 114 ----'---- --------- 

LIU. 'iYi\. I I 1JIL&U I LIUJ. .1 LLLLII CU ILI- 1c Li,e of L'OLLcIILL U YIiLr'tI 	' 

INetralava and i-n.e Shaziiercieva Netraidva has issued. the Medicai 

Certificate on 17.O&O, declaring that normal activities outside residence 

1...,. 	.-. 	L.-.. 	---,.-.-.--.1 	-&-4-...- 	'Ti 	D--..-- LLLLL'._tI!. IUI 	IL1 	UU 	I.0 ILJ. 	iJIILLUI DtttI. 	Ii ICIUL, I"1iiI,' V 

Administration should constitute it medical board and consider the case of 

:, 	'.. 



12 

4 
the petitioner for grant of invalid pension in the licht of niedkal certificate 

ctatea iiuo.uo. 

(Copy of the extract of Rule 55 and 62 of Railway Ser1ices (pension) 
.Rul.cG. 1993 page 47 arc annexed hereto for perusal of H?n'bie Tribunal 
as Aniiexure- XVII (Seri 

4.20 Th11: the applicant most respectlullv begs. to submit that the empkvee 

with even lesser degree of disabilities have been declared as medically 

iniit for service by the Respondents and the instances are vai!ei hk with 
4 •_•___J,--- - -- - ----------- L1Lt 	 j 	 %-tIUtt4 ,UIt LUtLUt.I tj - j 

even ins lie of her eves have been damaged. aftertte operations 

conducted by the respondents themselves. and assuch is d.tscriniina tory. 

421 That the applicant is made honafide and fDr the cause of justice. 

.5, 	Grounds for rdid (s) with kgAi provisions 

5.1 	Fo that in view of the latest medical report and certificate dated 17.0&05 
ssuect ty the Shanxardeva NetraIaya, (iuwahah, whereby it is aeclarea 
that normal activities outside rescience will be difficult for the aplicant 

due to her visual status and therefore, the Hon'hie Court be pleased to 

direct the Railway Authorit to grant invalid pension to the applicant in 

terms of Rule 55 and 62 of the Railway Services (Pensions Rules .993 if 

necessar by constit-uth-ig a fresh Medical. Board in view I 
 Of the medical 

..4-4- 	. 	17 	"ncr u±aa .e u. C&4 it Uo 

5.2 	for that the applicant's vision in her left eve is totally tost and that in the 
right eye is dimmed and she can see onlv the closest objects with her rghE 

IV iii LiU.11L[ tJ1tLiL1U1L VV±U 	IC,i tLL111LU1L.IS 11LL ,1,  

discharge her works and unfit for woiks 

5,..3 	For that the applicant have been d.arnaged. following operaiou conducted 

In the Raflway Central Hospital at Maligaon under the respondent 

'I 
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department and as such she is eiititkd to get certificate from the 

respondents declaring the appllcant medically usufiL for c)fficiai works and 

further eran.t of retirement on invalid. rension in terms of Rule 5.5 ,41 of the 

Raiwa Services (Pension) Ries. 1993 to the applicant and also in view of 

the hi i.est medical cerUficate dated 170&2005, issued by the Shanikardeva 

Netraiaya. 

5.4 For that the applicant was under long treatment undef inc Resondents 

but evt-n then her vsinn could not be resto!'ed for which the RespondenL 
J 	L. . .. 	- 	... 	aL - 	I) 	 .. -------- 

	

uetieti u'. tt u 	 ntiu.tu 

Meaicai Gollege, (uwaiiati and atter exanlin 

reported that her vIsion cannot be improved. 

C (' 	1_ if. -.  UI L. P1tuLtLut.u,v. rt UliE U 

lug her, th€ RIO, GMCH also 

5.5 	For that the vision ratinr of the applicant recorded by the Respoiidents 

themselves in their case note dated i.4M2.04. (Ancxure- ITT) dearly 

indicates ilia i she is visually impaired when corn pard to the standard 

chart given in the "3roucher on Reservations anq concessions for 
physically handicapped in cen&al Government Servics' (Annexure-XI) 

	

- 	 I' 	 - anti as sucn sue 15 not C.  it ior ci u ues. 

5,6 	For- L1tii, fier itr must ret.eitt nillci ex ithtLiuit Slid Sikrdevi 

Netralava, Guwahati has issued certificate dated 17.OS.Q5 dechlrinLr her as 
unfit for normal activities outside residence (Annexure- LXiV). 

.57 	For that, the applicant submitted representations to the Respondents for 
LDD4.CLLI7..)C LII 	ItILU 	 III ras UW.IL .17JJ. Y'VLIL.r 	LU YI1'V %JJ LIM 

present condthon of the eves of the applicant hut it has been cie.med to her. 

.5.3 	For thatf  sudi unfit certificates have been issued to some oilier employees 

who are even capable of working the same is being denIed to the applicant 

- 	 who is emth,elv handicapped to work and as such the applicant has been 

discriminated upon. 

e. 
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5.9 	For that. the respondents have been pressurizing the applicant to join her 

duties, knowLng fully well thai her eyes have been damaged following 

operations conducted by them. 

5.10 for that, the applicant is in the verge of retirement and is rtokv left with 
ci4sr about 3 years of service remaining in her credit. 

Details of remedies exhausted. 

That the applicant declares that she has exhausted all the remedies 

available to and there is no other iternaUve remedy than to file this 

pplica tion. 

Matters not pryious!y filed or vending with any other Court. 
The appUicant further declares that she had not pnoVinliQly 	 any 

kT.L fli.i:. 	_..Ct1 	-. ____r'.. 	i ----------- 	Ll_.._._L.._ uput.tuufl. vv ili r tuuufl vi-  ZUiL otioie &utv '.vUi vi utv vuiei. i-tUwvinv 

or any other 7 ench of the Tribunal regarding the subject matter of [his 

application nor any such application. Writ Petition or Suit is pending 
before any of them. 

j, 	L 
fl XSt* fl; r.,Jsn nfl.. 

Under the facts and drcunistances stated above, the applicant humbly 

prays that Your Lordships he pleased to admit this application, call for the 
records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not he granted. and on 

peru-sal of the records and after hearing the parties on the cause or causes 

that may be shown, he pleased to grant the following relief(s) 

Si 	That the Hon'hle Tribunal he pleased to direct the respondents to issue 

j medical certificate declaring the applicant as medically unfit for Railway 

services of any kind in the light of the medical certificate dated 12.04.2004 

I (Annexure-IV) of the Regional Institute of Ophihaini.ology. Guwahat-! and 

the certificate dated 17.000.2005 (Annexure- 1171 of Shri SarLkardeva 



4 4  

Netralava. Cuwahati and to rrant her the invalid penion as provided 

under the Rules. 

.1. 	Li... 	I 	.1 I 	. 	-. 	I 	!_ 	.I._. .1 	t.. 	.1 	- 	il. 	 .. 	 .i 	.s.. 

	

LLLctL L11t rIOIL 01I 	iLLO.UWJ. IJ* 	 W UrC%.I. UtC IJ)t)ItLLt.. LU 

constitute a Medical Board to examine the case of the aplicint for grant 
c-If inrilid pension in riew of the Medical cerficates died 7.(.2O)5 

	

ii 	LIC I 	I 	J 	 r 	I 	1' 	J tuileuit -  r'i v; 1,SUtt.t OV ut z'iKuiL uesa i'4 ithtvcl, ..I.&Wcuutu. 

0. . 

0 
U. 

3-4 

I _'-*...-. La —'-6. 
 

Aiw,  other relief (s) to which the applicint is entitled 

Tribunal may deem fit and proper. 

9. 	interim order priyd fon 

L)urtng penaency of the appllcation, the applicant prays 
uttrin rdtti: - 

& the Hun'bie 

the following 

9.1 That the l-ion'bie Tribunal be pleased to restrain the repoudcnts from 

pressurizing the applicant for joining her duties till disposal of this 

application. 

92 That the Hon'ble Tribunal he pleased to direct the respohcients that the 

eiidcncv of Lhis application shall. net  be a bar for the iestoxiderits for 

consideration of the case of the applicant foi providing rlief as prayed 

10 . ................................ tnt ...tt. it. * ......................... 

IL Patliculars of the LP.O 
LP.ONo. 	 : 51.9139 

II) Dtte of issut '.  

 Issued from 	 : (i(. 	jcoJvcJ' 
 Payable at q ('e 	Qd.IC&I1 1'  

12. List of enciocLre5; 
As OjT.tfl  in the !ndex. 
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VERIFICATION 

1. Smt Rone Gongamma, aged about 56 years, C/n- Shri Kmarajn. Rv. 
i' 	pT 	r)/1'- 1 fl 1T t? fl 1 	?i.T . 	 T 	 - %-4C1. INO. r'. i..1- E} IN,  F. I\autv INIYV oonguavn, r. - iNV DUlL tlLOI, 

Assai,  . working as Female S. Cleaner, in the medical depathnenL N. F. 

Railway do hereby V'rifV that the statements made in Paragraph 1 Lo 4 
.4/ 

to 
 i" 	.. 	&_ 	1.. .....t..i 	-. 	.4 *.L... .. 	• 	fl......... .1 iu 	my 	an uvt i1ue Hi 	 ' eire 

true to my legal advice and I have not suppressed any material fact. 

I sii tls vfficaon or this the 	day of Febriiu 2006. 
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(.) 	 t/(a) He j fit for duty. 	 . 	. .., 
j....... 	L 

' (b) Recompdetd !eaveon ........ 
Tom ............................................................. 
He should attend at ......................................... . ................. .Dispensary for further treatment 

(ti) 	 ................................. 

He should report at ............................ Dispens' on ...........................before return to work 	. I 

Unfit for further service on niedicjrounds 	 -, 
()/ (0 	 -- - 
?TcIV DId,TOSI S 	C £ 	 kC 
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v.Tfr7-j ,/  Date ......................................... 
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He should attend at ...................................................................Disensaiy for further treaixnent 
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Unfit for further service on medical grounds. 
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) 
CASE NOTE 

Sniti K Gun gwnma, 56 yr/F 
ESC/ Mei/iciI/ .VBQ 

HISTORY OF PRESENT ILLNESS: 

The patient is complaining of dimness of vision in both eyes sinc•!ast six,'months. 
She was a patient of cataract and her eyes were operated first the kftye in 2001 and 
ECE was done. Her right eye was operated in June 2003 and ECCE with PC/IOU implant 
done. Since than, she is complaining of difficulty in vision. She is a known case of 
diabetes and is taking Daonil Tab, 

GENERAL EXAMINATION: 

Pulse: 78/minute, 	BP: 150/90 mm Hg 	Pallor: Absert 

SYSTEMIC EXAMINATION: 

CVS: 	 Normal. 
CNS: . 	 Normal 	 . 
Respiratory System: 	Normal  
Abdomen: ' 	 Normal 

LOCAL EXAMINATION OF EYES: 

Cornea clear in both eyes 
Pupil updrawn in left eye and normal in both eyes. 
Lens: Pseudophakia in right eye and aphakia in left eye. 
Vision: Right: ? 1/60, Left: ? No perception ofliht. 
lOP: ftiht: 20.6 mm; Left: 24.4 mm Hg. 
Ophihalmoscopic Examination: Ria,ht eye fundus normal. Left eye ftindus 

except dull toveal reflex. 

LABORATORY INVESTIGATION 

Blood Sugar (F): 140 mg % 

I\IPRESSION: 414LINGERJJVG? 

4 * 	Oat  - 
Sr. I),'\.'I() Op il/ia!" ('H 'MLG 	 Date: 14.02.2004 

II 



tr 	rr 	 ctm 
SIOKING AND CHEWING BETEL-NUT INSIDE THE HOSPITAL PROHiBITED 

GAUHAI1 MEDCAL COLLEGE HOSPITAL 
Dated Guwahati the ......................20 

C4E ~INEDIC CCERTIFICKTDE  

WHOM IT MAY CONCERN 

This is to certify that Shri/d 	 / 

was tieated as an in-door/out-doorpatient in 	Q2'4.......... ..  

of Medical College Hospital Guv.iJati from 	.... (. . 
t  L 	 sUrmp 	r(5 
He I he was I is advised to take rest for ................................

. ............. week / days I months 
with effect from ..........................................to .................... 

3'7J's 	C.4 (c- 
Now he I she is fit toresume his / her duties. 	 . 

rc l 

J 	 ø 	 S Gaulh8 
'Guwat" 81  

1111 
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Date- 17-05-2004 Smt. K. Ganaua, 
5DR/Med/NaQ 

To 
The Medical Iupdt.(IC) 

.P.Rly..,New 1onaion 

u: Prayer for arranging medically unfit .trtu 
hly. service. 

Sir1 	
With due ecct I wcuki like to inform you that 

I have etn suffering from ltphakia with updran yuji1 cncl 

PSeudophaicia(RE) with vi3io rro(s)re and diificuity in viein 
and also suffering from diabetes. 10th eyes were oporated at 
C-Mo5pita/t4IJ and after referred to GMR by z/cWMw there 
was asvjsd "Visjcm aanaot be improvód". 

Th.retorà, I have. frequently under the treatment of 

C-Hospital/MLG for which I am unable to reao my duty since 
lone i.e. 25-06-3 a3 woll an unable t. do any work properly. 

I hope your honou 'wculd be kind cnuh to consider 
wy case eypathetica1ly erd arrange to medical unfit from Rly. 
service. 

• 	 In this re!ard  all treatment documents are encled 
herewith for your neceazjary actiom pl.aau,. 

Your s±aithfuAly, 
"S  

\ 	•/ 	
. 	 - 

( K. Qanaaa FrJDR/Med/M.1) Hospital. 

40 
V . 

/-P, 
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Z5T WWT–q/HOSNTAL DISCIIARGE- CERTIFICATE 

3wIiTt/ HOSPITAL C.hL14 

°/S1. No..........................aitrr 	to/Indoor No  ... &/./Dated ............................ 

	

. 	............ 

o/jl( certificate No ......... ........................... 	 ................................................... 

esiatio ........£.S 

DithictDiyjri ........................ 

... 

/Admitted ........ 	 iscliarge& ie 

() w 	V(a) He is fit forduty 
() * 	 3TTP 

(b) Recomended leave on medical grounds from. to....................................... 
TT9 4 

He should attend at .........................................................Dispensary for further treatment 
() 	............................................................ 4TF1T .4 ft 	i1 

He should .eport at ............................. Dispensarjon...........................before return to work 
() 	 i 	i4i' 	* 	 . 

Unfit for further service on medical rnirnd 	 . 	 -. 

( 	(0 ........................•...................... . ....... ....................... 
f/ Diagnosis..2. 	QDQ .............................................  
3ri 	 / Further treatment recommended, if an ............................................ 

L*ro 	Cj-k 	 3U 
kjg 	

T1/Sigjwr House Sergeon 
TR/ Date ............. .................... oy- dn

). ... 
 

.dIos1 
' imtó' 

/44 



N. F. Railway. 

Office of Me4ical Director 
Central Hospital/MLG 

No. 1-1/184/1(A) 
	

Dated.. 13-12-2004 

The Nlanain Director, 
Shankar Netralaya 
Chennai 

Sub - Srnt K. Gangamma, FSC/Medical/NBQ/N. F.Railway 

Sir, 

The above named patient is being referred to you along with a case note 
for further investigation and opinion regarding her visual status and prognosis 

please. 

Enclo: A Case Note. 

Yours 
P1 

Medical Direcor/Maliga 

Copy to:-1)CM.D/MLG along with a case note for approval 
please 

2)Dr.B.R.Deka. Sr.DMO/Ophthalrnology/CHJMLG along with 
a case note for information please. 

3)Staff concerned for information 
J9 	 to issue one 2 	Class medical pass 

/ 	 in favour of the above mentioned patient with one escort in 
t\JPJ I 

the same class Ex.((' tc Chennai and back. 

' K, D43 
V'/C1,1 11  

Ntdica1 irector/M.LG 

- - .•. 



/ 
CASE NOTE 

Smii Kone Gangainnzi, 55 'r/ Female 
F S Clean er/ Medical/ NBQ 
Pai: Rs. 36501- 

HISTORY OF PRESENT ILLNESS: 
Dimness of viion both eyes since last three years. She was operated for caaract left eye 

(ICCE with Complete ridectomy) in the year 2001 and ECCE with PC/IOL in the right eye in the 
ear 2003. Even after the operation the patient is complaining that there is no imprvement of 

vision. She is complaining of pain and watering from the left eye. The pt is diabetic and under 
anti diabetic treatment. 

GENERAL EXAMINATION: 
Pulse: 78/minute, 	 B.P.: 150/90 mm Hg. Pallor: Absent 

S IS TEMIC EXAMINA TJON 
CVS: 	 Normal 
CNS. 	 Normal 
Abdomen: 	 Normal 
Respiratory System: 	Normal 

LOCAl. EXAMINATION OF EYES: 
Cornea: Clear in botheyes 
Pupil: Right. Normal in size shape and reaction. 

Left: Complete iridectomy done and up-drawn. 
Lens: Right Eve: IOL in position and clear. 

Left Eye: Aphakic, 
Vitreous: Clear in both eyes. 
Vision: Right eye: HIM (+) ye near to fce? 

Left eye: PL (-) ye 
IOP:..Right: 17.3 mrn.Hg. 

Left: .20.4 mm Hg. 
Ophthalmoscopic Examination shows Normal fundus in both eyes except mild pallor of the 
optic disc in the left eye. 

1-4BOR,4 TORY INVESTIGATION: 
Blood Sugar: (Fasting) 163 mg% 	TC: 7000/ cmm 

(PP): 210 mg% 	 DLC: P-68%, L-32%, M-00%, 1-00% 
ESR: 54 mm AEFH 	Blood Urea: 34 mg%, Serum Creatinin: 2mg% 
ECG. NADas done on 24/11/2004 
X-Ray Chest: COPD.with cardiomegali as done on 29.11.2004 

IMPRESSION: MALINGERING ? (AS THE OCULAR FINDINGS DOES NOT 
CO-RELA TE WITH THE AMOUNT OF VISUAL LOSS). FOR 
INVESTIGATION AND OPINION 

Sr. DMOOà1tF11LG 
	 Date: .1.12.2004 

VLL owe 

. .k. 
'I 	- 
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ATh4A NETHRALAYA CII. 
;l 1AI oi': (1 IALMIC IOSi OlADtJATE 'RAINItIO CISii 1U 

iir:Iis OF 

IC.. FESEAFCH FOUNDATION (Recjcl.) 
I 'IrlAli i'..IIIl,..I 

Or MI I 	lIlt 
Dr ADIIA 
Or AM/I A riLl/.i:It: 	I 
Or A 11)IlA S 
Or AMI1 1 iAGP.AI. 
Or ANGfWAIC</rI4UI tIAAyArJAw/.,jy 
Dr AH1JAIIt C ' 

	

ur Ar' 	1 	1 	i 1 	— 	 ri 	
. 	 n r 

— j 	J'. 	() r1 

	

II.) 	.r. 	.1.1. 	1. 	 (. .) Dr AIUN KUMAII 	.IAYANASWNA i 
Or ASIA PA1l.lA;IIjI I'.A.IAIU IMA 

i:;;' 
Ui Il/ui 	iiA I 
Dr tH SçI  r,II II 
Dr flI All hAl 	: IMI IIIIIIIIMUI All N t; GANGAMMI\ K Or 

IllAUIAI1 	lhitiIV/All 
Or 	Ill,A'i'(Allr'Il . 	 ,,. 

.f 	J KAMARAJO  

Dr cIIA;r1rru5i:Al:\;I A N R1Y 	lIO 	}?] 1 )\1 
Or 	 ti,i. I'! 	n q NEW LONCATGJ\c)N Dr F_All' I' JII:u I 

Of  F_LAIlIIjV1UI 	V 	
- 'J 

-. 

(It CAHill 1111 \3I 	lUll ftlrI 	(I il_hAll (.1 _ 	. 	.r .1. 
1)1 	(;I:)vll 	flAt 	i 	1111 	Ic 	Ii /\5;;Ai4 Or CUH A1WKAUAW 1.; 	- — 1. N DIA 
Dr NCr IMAI. Ish Al 1AVII ID 
Dr 	All 	iUNII.V4 I1A.I 
Or IYI!fl GFElI IA 	il lIl rJArl 
Or J/3!r)FCUII V 
Dr J/CI lnll;1IIAI I V V 
I), 	iVD I 1111.1Cr 	III:;VIA:; 
Or I(114l All C 
(It KIISI'A1IRU 11 CASE SU1'ARY 
Dr KWI lilA I :/1 AIVAI lIlA I Al IA.'AU 
Dr KHIS(INAKIJMAII 3 
11, RIl_rIr,s,'ss.., 

Or L/VlrOCVGAWAY 
Mrs. 	K. 	Gangamma 	(Our MRD No.971017) 	a 	55-year--old 
rt .cn' 	came 	for ,  an 	eye examination on 	17.01.2W. g 

Or  M.D AV IltO K 
'i lie 	patienc 	had 	undergon 	a 	cataract 	:urgery 	w 	Lh . 	 . 	 . 

Or  M.D 
Or MD 

AVAl c 
AVAC H II implantation 	of posterior 	chamber 	int:r:aocuia.l: 	1 

Or MkD.IAVA.I JISCAIILCSAI1 
Or M .I i. n11:LIMAR ACI liwa i n 	the 	right 	eye 	in 	2003. 	In 	the 	leIft 	eye, 	r ; 	SIIAII1.:rl(:Ar1 had 	undergone 	a 	intracapsular 	Ca Laract. 	ex;racL oir MJ ~AVERMA 

 with complete iridectomy 	in 	2001.She 	feels  
ilu 	improvement 	in 	vision 	after 	SI.lCgery. 	'lli 

compl Ji tied 	of 	pain 	arid 	wal:ering 	cons1:ri L.1y 	in 
Or NinMtLA;uuu,M,,rlIAll 
Or 14111Cr lIlT/i  IJAIIAY 'iNAN 

left: 	eye . 	The 	patient 	has 	hroi 	Ova ln 
Or cM.' '.'i.: 	'IDROIlIIA 
(Jr l 	fl 	iA 	'1 IM,lrr It ci scwhere . 	 She 	was 	suspected 	to 	irs 	a 	cas 	•f r P'JAMUIAKCIIISU1IIAIIAM Mai.ingcring 	and 	she 	has 	been 	referred 	here 	Jot 
8 	PAUL C further 	opinion 	and 	management. 	he 	is 	a 	knc':tn 
Dr PIhADUYA$CIITIIIIKUMAD diabetic 	for 	the 	past 	eight 	years 	and 	also 	Il15 

}iyJrl'Iteiin ion 	for 	t ho 	p1:11: 	ei.qIiI: 	y('iI :: 	aCId 	::1I 

Dr RADI 1K!, II 

11 (:UAI/lruAhI,\IIIIA1I 
 

Dr RAJE 1 V KuMAI1 IIIiUDY I' 
D RJEH FOGLA - 
Or  IbIJEUII P 
Or ICUIV ItAlIAN 

On 	examination, 	her 	visual 	acu.t.ty 	was 	hand 
Or RIMA IhAArlrI'AI 
Or IhlMfIcflIr DAlI C •i')VMIUCfltS 	ca ose 	to 	face 	n 	the 	ri.qht: 	ye 	and 	:dIO gr 	ACftIlIIHAl-1 IJonyirig 	perception 	of 	light 	in 	the 	left 	'cy': 

hoc/ever, 	after 	the 	refraction 	1 	anti 	bit 	at' 
Or SANODPFHAIS,\IKAR 

encouragement, 	the 	patient's 	in 	the 	right 	eye 
I' 

vi.O 	illproved 	to 	6/12; 6/10 	Reduced 	r1c11cI1 	hIlt: in 	the 	left 	eye, 	it 	Continued to 	be 	no 	percept 1011 
flr 	SI1IKII\ 	I:.-.- af 	Uclit. 	S li t 	lamp examination 	of 	the 	iht 	ye 
DrSIlQpll1 1iIII 	Ill/Il 

- 	 . 	 . 	

- 	 II cca,icd 	tne 	presence 	of 	an 	intic 	posei icr .. gr 	uA!fKcI4tiIG 	
- chamber 	intraocular 	lens. 	The 	cornea 	wa 	ci.e.Ir. There 	was 	mild 	meibontitjs 	and 	posterior 	Capsul,ir 

opaciticatión. 	In 	the 	left 	Cyc, 	Lhc 	patie')t 	I'd g severe 	meibomitis 	with 	superior 	cornel 	edeti. 
Or SU.IA1A CIliA lI/clArc 1'pbakia 	was 	noted 	and 	she 	was 	riot:d 	

: 
to 

- 
Or  SUMI I/I AI3AIII(Ar l 	- 

vitreous 	in 	the 	anterior - chamber 	toi,ich:inq 
LI oi.j,,i.r ri/ri 	r H 	- 	 - - 
Or SWfr1 I ACiAHI//At 
U. IANiJU il IAI-iIhfi 
Or hIlls I ''-ili:fI I 
Of USDA h;(li,.I,,b.i,\ II r',I  
Or VAUAI1 IlIl blfi Hill,', i ' 	ill 
Or VlIAY \I. 	 - 
Of Vlrrl.l I Il/I II,, 
Of VA;: Il-i/I VAr Air I 'IrA All 

I (Ai) CI 1 0WAI - 600 OUti, Ptrorro -2823 3556, 2027 1616, 2831 it) CU rr 	Ill ri :1 	J1irhrr- i,I;..' . nil 	I 	i 	'I 	,' .1' 	1/ 	 ,l, irI/_Il,, 	l,, 	H,L 1i111,-IlrIrlrV:i 	'ir 	AI (I - lrIlr//.wiw lIIIlk;ll:r;IrIIi,,rly. 	''II 	'il, 	I 



- 

	

I iiiu. 	paL. ienl.. 	vJI:; 	npCcL, I.o 
II j'y (:mIe.t 	 LJ OH 	the 	loLl: 	'VO : niitl 

	

n 	iiu 1Lo y c!1inycs J. n'oJ v iig 

	

!ppLarvat:i.on 	tens 
rceo.rdcd wis 20 nuiLlci in the right.eyeand 14 nuuii 

- he I C I I 	.'( 	 I  

	

pa t.LcI:i 	not co-opera Live f or gOn.i.oscopy. 
Luidus exarnina Lion of the right e'e revealed 

I di 	iuvcaL im[i.nx wni 31iqiiti y difl I 	I 
in right eye aid to Lirta was found to be a L taclied 

in the right eye. 	in :ho left eye, the. disc 
dppeated Lo b normdl and reL na was found to I 
attached. 

I 	MI: 	WI: 	(LV] :e(l 	a 	viui ly 	'v1:i:J 
• 

	

	potentlal Lost Lot both the eyes, which Wa31iOUIid 
to be normal iii the right eye and in the. loft ey, 
both flash and pattern visually evoked potentil 
rihowcd extinqu i.;hcd responso 	So, th patich L has 
been presc:ribnJ g 1.ass::i f o r the right eve. 	e 
as adviseci to use lid scrubs for both th eyes to 

lmprove the hyqiene of the iid and she lias been 
suggested that. she nee further evaiu:idn. 
'However, she had financial constraints and was not 
willing to st: hack for the same 

	

oh:>LiI.,ii ol 	mdorqoing a Y1\C capsuloLouiy :1 11 : Lk: 

	

bUt: eye •IVj 	;-Ii'ed I:o the patient. 	SIlO hia: 

	

adviuccj a close watch of th 	cornea 1 
ctecc)icpensLior1. 	She h a s been asked to come for a 
review after a per.od of one month. 

• 	
•. 

DR PADMAJA MI1Th1cSH SUNDAM 	S  

(I 
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Sarikara Nolhralnya  

	

1 8, College I od-, . 3 	3 i:b1)U UU6 
Pn: (U'l'l) 2827i G IGJax: -1 91-•d4-:825 4180 

E-moii rn 1(.0 ikai anetl u dlaya org 
Ls1: K 	 F:s: GANGAMMA 
Med ID: - 971)17 	- 	 Açje: 55 	 - 	 . Gnder: F 
DaIe •01120/2005- 	 Examiner: <IRAN 	. . 

Case Histo 	- - 1 	 - 

OD CAT SX W[HI I'I. VN 2/00 
03 	iAKIA Wi'H- V1 F IM A/C 
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- _ 

	

p3 	 / 	C- 

? 	•3 	,i 	 / 	
I 	 \ 	 4 

lt:HV 

'I 

per  

10 112 uV 	.0 0 rnsc 	2 ig 113 wV 	0 	 3 19 1)2 uV 	).0 H1SC 	 4 IY 92 uV 50,0 mec 

II AI I VII' 

1') 	 11:1 ()th, 
A 	 4 11i,'.' 
ti? 	1-ui IOi,' 

I. 

-. 



• 	. 	
'.... 

Sciika:a Ncthr 1Idy 	M dIc'l Rescarclj Four daton 
I t13 Lol' jo 10 id Cl ic 1uI600 01 0(j  lndi 
Ph (C)I'i) 2327 1616 Fa,< +91-44325 4180 Fiiia :nw1)sE1flknrat1PLJrll1y. 

 La;t: X, 
	(ANCAMMA Mcd ID: 971017 	

• ç 	i Date: O1/20/20U5 	 e - u 
 

Case I-hsiory: 	 . 	
.. OD CAT SX \'![FI.t JOL VN -2/GO 

OS APHAKJ WITH VIT IN A/C 

• 	Noles/Jrnpres1'01 .1s. 
OS DENIES FL 
FUNDUS -OU:.V.MIN TEMPORAL PALLOR 

VEP 00 
jo 	s;;: 

1; 

uror2L: 	10500 	DjU 	£33 IJV 

- 	 •1 ''-:.-' 	• 	 .Q. - 	

--\ 	- 

-. •.... 	 t 	..-' j 	 . 	 •... .. 	

., 	
• 

'I 	 .../ 	•.•_/• 	. 	 . 	• 

.. 

-- - 	- 	J— 	----- 	 I 



A  h*X 

N.tiAIJ \VAV 

()I tice ol the 
l.1cdica1 Supdt. 

New Bongaigaon 
!1 4 '! Vf N! V'5 I 	 J)atc- 12-03-2005 

To 
\ UD/CI LNII .G 

Sub: - Sint. Kone Cangainnia, F/S.Clcancr/Med/NBQ 

I am directing herewith the above named patient in connection 
wilh ivkd;eal board to by held at C41/MLG. 

'Ms ih as pci tckphoitic thbUsbiufl with you on 1 t-03-05. 

Medical Supdt. 
N.b .kIy.New 13onizaispon 

to. :;nt. K. 	ui.i, F-31(iet eti'NIc.dil'JDQ.. She i8 ad'iicd to attend (/,I 
cm 1 S-03-05 and rcport to MD/ClIfMI(1 in connection with the above 

Medica updt. 
N.E Rly.New l3ongaigaon 

* 
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r 	1U7_QW'HOSPITAL...DISCIIARGE - CERTIFICAFE 

rpirrv HOSPITAL ....... ..........1.............. ..... ............ 
- 

No .......................... . 	oOOrNoR .L/ 	 .. 

W1T1 	4o/Sick certificate No.................................... 	Date .................... .............................. 
arn 

	

TVDepw1mcn3 	I 	 vw 
... 	 DicVDn..................... ......................... 

() 	7T 	/(a) Hc is fit for duty. 
............... 

Recomended leave on medical grounds from ................. ............ to ............. ...... .................... (ii) 	IT 

He should atten4 at .........................................................Dispensary for furthr treatment 
gIM .......................... 	 I ...... W .......................... 	 wit 

He should report at ........................... Dispensaryon ............. ............... before return 10 work 

Unfit for further service on medical grounds 

...................................................................................... 
fPT9,' 

Diagnosis......................................................................................................................... 
W 	 fiftj, 	

/ Further treatmt recommcfl(fJ ify ......... ................ ................... 

t' Office Seal............................i 	'nnvSignaiure of Rouse Sergeon Tr/ Date ................................................ 

) 	 cn 1 

...... 

7 
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ftT N'DT INSURED  
Fir I 	

No noun' o1Stmps a1ixed R & 	I 	M 
" 	

. celved a  

1dresed to 	 .'. •J I 
Signature  n ,  ofReccnQcc,  
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To, 

iho 'Modtcal Suporantonnt(IC), 
N.F.Rly./ Now Bongaigaon. 

Sub:- Prayer for permission to 
contjnjous sick 0  

Rof:- Tour L/No0 H/174/XtJV/IJBQ/51 
dated 1905,05 	- 	' 

RespoCtod Sir,  

Reforonca your latter mentioned 'above I bg to 	tbt for' lch. 2 yra I' ac under aick of Rly 	oLtor uo to my aye problem In Connection with,thó':abpvo medical oari hold, at CH/MLG/t.F,Rly, rocomondod fit fora duty in my present c,, tagory of 'sorvlco 0  Aöcoringly 
CMD/MLG accepted the recomonda.tjon ...vido 'his 
LINe. HM/fidj81 Board(Loose) 'datod9..05,050 

But, sorry to inform you that my left 
OyO,. Vi.sion  is nil and right eyo vision . is not Clear. Inspito of sovo 	problem in oioa myBolf recomorod fit for duty,0  

That Sir, In connection with the, above 
I have file a case to the CAT/GHY for justice, 

Therefore, M my earno8t req st.fó 
your kind pormission to allow ma romain'sjck till, final decision of the' CAT/GHY 

'and oblige'. 

R 

D  tCc/l rC 	Yours. faithfully, 
The  7 

i1 Of KoGangam) 
• 	F/5/Clo.ancr 	. '•' 

• 	'Mo'd'./, 	. .: 	. • 	 ' 	 •", ': 	, 

Copy to:- Sr.DMO/IC/UpD/IflQ fo 'informat i'h p1. 

/ 

( 	 , 	 ' 	 '•" 

'•'f -i // \ 
	 ' 	. 	 -' 

'N 	
',-. 	.' 	 . 	 '•' 	 " 	
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1. 

N.F.RAILWAY. 

Office of the  
Medical SupdL 

No.1 -I/I 74/IN V/N13 Q/51 
	 New Bngaigaoii

20  

	

SIIIL Konc Gangamnia, 	 rti - 	 , 	•. 

'C i cr,'\1cJ/NTQ 

Sub:- Fit for duty in the preseiftcaegoyfiservi& 

As perMedical Board 
L.___- 	 -- -- - tf 	i mh 	t 1. a *o.t.y rs se'v1ce which has been accepted by CMI)! 

NILG vide his letter No.Hi/Medicai Board(Loosc) d.d.09-05-05. 

Thrfore, you are advised to freuthdty inth piesent ctcgor 
of sevice immediately. 

• 	: 

Medical Supdl. 
I'ff RlNewBongaigaon 

Copy to:- Sr.DMO/Ic/OPD/NBQ- He is requested to issue nccessay SicklFit ccii1ato 
in favour of the above named staff accordingly. 

• 	Medical Supdt. 
N.F.RIy.New Bongaigaor: 

' 

LY6J ¼ 



 

7T 

N. F. R AlL 'WAY 

Office of the 

 

Medical Supdt. 
New Bongaigaon No.1-1/I 74(P\'V)/l3Q!Court/51 	 Date-23-07-2007 

To 
)LIL 	 Cianganuia, 
I -S:(ner \l ed'l3() 

Sub: - Med ica toa iii for invalid ation. 

As per Medical Board recommendation which was held at 
C,It\I.LG on 6-03-05, you are fit for duty in the same category of service duly accepted 
I)Y C\fl). 

In connection with the above you were advised to reume duty in 
the present categr of service vide this office letter No.H/174/INV/NQ/51 dl.19-05-05. 
Subsequently you have apphed(dtd.28-5-05), at present not in a position to resume duty 
due to severe problems in eyes and was requested to continue my sick. 

Thereafter, as advised by CMD, you may appeal to CMD, ,TALG in writing for review the case. 

• 1 

Medical Supdti 
N.F.Rly.New Bongaigaon 



10, 

The Chief Medical Director, 
N.F. Railway, 
Maligaon, Guwaliati 

(Through Proper channel) 

Sub: - Unfit for work due to loss of vision after operation. 

Ref: - Letter N°o. H/174 (INV)/NBQ/Court/51 dated 23.07.2005 of 
Medical Superintendent; N.F. Railway, New Bongalgaon. 

Sir, 
Most humbly and respe&fufly I beg to refer to the lettr, No. ;H/174 

INV)/ NBQ/ Court/Si dated 23.07.2005 of ; Medical; Superintendent; N.F. 
Railwa•, New Bongaigaon. whereby I have been directed to appeal to your 
oociself on the subject referred to above and as such I beg to laythe following 

i-acts in this cortext before your honour for Your kind sympathetic 

consideration. 

(1) That Sir, I am working as Female S. Cleaner in the Medical 	irtment, N.F. 
Railway, at Bongaigaon and had been suffering from eve 	in both the 
eves. 

That Sir, after protracted treatment in the departmental hospit ii, eventually 
my left eve was operated upon in December' 2001 in the RaJ Lwav Central 
Hospital at Mallgaon. But Ltnlortunateiy the operation was unst :cessful and I 
lost my vision in the left eve. 

3) That Sir, subsequently, my; right eye was also operated upon ii June' 2003 in 
the said Railway Cntral Hospital, Mallgaon. But there we hardly any 
improvement and it ibecame difficult for me to see anything tnd my eyes 
have become almost invalid for all practical purposes. 

(4) That Sir, finding no Improvement in my eye-sight even after pi longed post-
operative treatments, I was referred by the Cntra1 Hospital Maligaon to 
Regional Institute of Ophtha1milogv, GuwaitaU Medical Colic ;e, Guwahati 
for further LreatinenL The Regional Institute of Ophthàl ;iOlOP.Y after 

H 



	

I 	
r) 

examining me, stated in its medical certificate dated 12.04.04 that my vision 
cannot he improved. 

c5) That Sir, I was thereafter referred to Shankar Netralava, Chennai which also 

reported that there is total loss of vision in the left eye.J though some 
improvement could be observed in the right eye. 

That Sir, since then I have been extremely suffering from eye troubles and 

	

loss of vision and I cannot see the things properly and not to s 	doing 
my works. As such I have been passing through extreme disabilities and 
mental anxieties. 

That Sir, situated thus, I applied for Issuance of medical certLicate declaring 
me as unfit for Rai1war services, but the same has not beenissued and on the 
onti ar' I am being pressurized for juining my duties, whidi I am unable to 

discharge. 

Under the facts and drcuxnstances sated above, 1 frvent1y appeal 
to our honour kindly to Lonsider my utse with utmost L.ompassion and issue 
a medit1 certificate declaring me as unfit and invalid for Railway Service and 
until then he kind enough to allow me to continue on leave, and for this act of 
your kindness I shall remain ever grateful to you. 

Yours faithfully 

Date; Ql. (EQNEGON(';AMMA) 
Female S.• Cleaner 
Medical Deiartthent, 
N.F. Railway. 
New Bon 
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SRI SANKARADEVA 
N ETH RALAYA 
Be1'o1a. Guwahati - 781 028 
(Assani) INDIA 

 

 

Phone : 91-0361 
Fax : 91-0361 
E-Mail ssnghyl 
Web : www.ss 

516, 2228879, 2228921, 2228922 
878 
.com 
thati.org  

Ref .............Ni.166933MRDi2005 

President 
Hon'ble Justice S.N. Phukan 
Vice President 
Mr. S. V. Subrarnanian 
Secretary 
Mr. Rornesh Pasari 
Medical Director 
Dr. H. Bhattacharjee 

To Whom It May Concern 

.Date....121DS12iW5.. ...... 

Name ofthe patient 	 MS. K. GANGAMMA 

DOB/Sex 	 01-02-1949/F 

This is t.o certify that Ms. K. Gangamma. (SSN MRD No. 
examined in our institution first on 10-06-2005. Her Present 
bellow:- 
Right eye: Pseudophakia 

Vision -.HMCF, PL +ve. 
Lefi eye.: Complicated Aphakia 

High lOP 
PaInful Blind eye. 

Y.'MVV)), was 
lar status is as 

be diflicult for her due to her visual 

(AiithörisedMedjcal Attendent) 
Si-i Sank2radevaNethralava Guwahati. 

HOSPITAL A1'D POST GRADUATE INSTITUTi OF 
SRI KANCHI .SANKARA HEALTH AND EDUCATIONAL FOUNDATION 

ASSISTED BY GOVT. OF INDI, NORTH EASTERN COUNCIL & GOVT. OF ASSAM 
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The ChieI Medical Dlrtclor. 
N.Rway. 
Maflgao'. GuwahalJ. 

(Through proper channel) 
cib:- 1Jiifi1for work; Invalid ,,ension 

Re f:-ppeal dated 01,082005. 

Sir.  

Mu hurnb1 rid respee{fuity I beg to refer to my appeal dated 01.0.2005 

-d beg to lay -[he, following facis in the context before your honour for your kind 

syrpa+he.iC corsderEvtions; 

(1) 

 

That Sii I am wQrking as female S. Cleaner in the medical department 

:.F.Raj1wav, at B:naigaon and have been suffering from loss of 

sion in both the eTes. 

i 	That Sir, after protracted' treatment in the departmental hospital, 

eventuy left cc was, pperated upoji 	Decenex' 2001 in the 

railwa Central H4spital at Maligaon. But unfortunately, the operation 
was.unsuccessfu,i and I lost my vision in the left eye. 

That Sir, subsequnt!v my right eye was also opeathd ujon in 

June2003 in the siic nriIwv Cenftai Hospital. m1ian. But there
01  

'tc iardly any irnprovneM and it become diSficult for me to see 

'at'Thin arcL -my eyes hive hecome almost invalid for all practical 

FurpO C eS. 

4 	That Sir, finding rtol unprovement in my eve-sight even iter prolonged 

,st-uperthve trettrnents I was referred by the ientrd Hospital, 

• 	 Maligaon....to RegiLmai Jnstitute of Opthalinology (RIO, . Guwahati 

Medical college, Luwahati for further treatment.; 	.'R1O after 

-• 6 	 a exmining me, statd in its medical certificate dated 1 -2.O42004'. that my 
OT... .............................................. 

vision cannot he in.1tproved. 



- 	-- 	 - 	.. 	- 

43 

Thai Sir. I was thereaf1r referred -[o Shaikr MthaLaya,chntiai 
W1tik also -rpo4ed that there is tota1 locs of 
Ihough £oeimprove.codd& observed in the rkghl eye 

 

ThBt S&, 5ülcekken. 1. have been ex&et'reIy suf1cthi tkoi't ye 

toss of VLon rind I Ca-nnoLsce evev 
otio spe4 OfdOLKS ny %AfLwcS. 

Thi sie, stuaLec ihus, r appfiec for issuance of Pec.UC7 çert(4ite 
ddinn weac unfc.Lfo' ailway sevvices, 

i ssu4 avd on. the. o" 1 'am being essiith4 for ining M7 
u1tes, WHich 1 av'i unahlèio Ii.stharge.. 

() 	71hat Scrj  being 'tn cx&eine xiey, I had been fo SYj Saiikardeva 
N1ralAy4. u&ahU.. Where I Fuve. been further exi4wkneA cnd sri 
5nkrdev in its mchca1 ce-d( 178200S' has 
5L5 follows; 

&Lvi1Les ouLejdeycewjJJ be dizfficu1.for her due Lo 
her VjSU 

A copy ofthe herewith.. 	. 

Uir the dr 	stArce I Fervently 4ppeal to you honour 

.1d'id1y to co.nsder 'iy case With utmost Compz5s1o1) and 
rdicat .cqLica dedarng e.:unfi€ axd flyai$I for ra1way - 

t<YVACes nct ufij Ur be.J(itd eJiou to allow neto cn&nue on . 
(eve, El Ind for  this act of your krndess I shati yemiyk ever gtte.111 to - 
You. 	.. 	. 	. 

EvcJo:- J1edicaI ceYica-t 'dated 17..08.ZU05 
'D:4t-. 2.O9.200 

çt thy 

k 'Votas 

(Kane Gnni) 
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. 	 L. -. 54. 	 •ih( Raiw.v Services (Pnsio) Rules, 1993 	' 

(ii) In c.e artwa 	tTi)1.>YCC iniLiafly joins a corporation or comjm 

	

Oct 	 :rire (tr;m by rcaining a lien under the RaiEi 

	

(rorn 	h 'i unqu thfi rennhto;i is accepted by the RaiIwa'c 
V. :.••'•, . 	 2) Th pro%'ion of sub-ruj(j) shall also apply to a railwà.hd 

: • V  persnttr(d (0 be.a})so,l - (I In jQifl( S&or underialzjnQs 1  wholly under ió1ni 
Central Government an1 Si.uc GoverflmentijfljOfl Territory Admni'& 
the jc'n cortro1 Of two r more Stau.. Coiernrnens or Union Teitordii 

; 

	

(3) W}erc th 	i a p nion schun is in a body controfled financcd byih 
Go t rflmt ut in Irh 	r 	iy sen ant is absorbed, he shall be enlitl&J t 
opflon either ,  to com tk ,SU\ ic: endercd under the Railways in that 
IC receive pro rata refircrnent t)eneft for the erviceeriderecj iidèih 

	

. 	V. 	 . 	V 	, 	
_V 	

•V V. 	V iccordnc{ wuh th ()rdir, is iied by fflc. Ratiways 	.
ai 

-k I .rplaiiaiior ._-. cidy rn. an autonomous body or SI.atutory body 	L 

	

I •tV 	\j3 
lj 

 g 	
lufli) tiin amount to persons on absorj)tIonInorY (_( hot (Ofl q  Coripany o lic)y - \Vhert.. a railway crvant rc(crrd C Ic the zJtcmts, (jf rccivsng the deathum fthrement 	t. 

amount in lieu 61 pen¼on he bhafl in addtt on toihe 
gr curn 

1Ilk.d- 
401 f 	. y Vfl fl 'appcValior1 made inihis bthaIf a:him p  

	

. 	V 	
V' 	 ••VV 	•V V V 	V

iu 
comniutui vahie of one thcrd of his pension'as may be ädmissibjet 
a4ordacc itn ilie pmvision of 
Penston) Rdcs 1993 and 

	

2 	 2' 	 " trm,nd1 t'cnc(tts equal to the commuteL}vdluerof, thebalanèéan 
pension kft aftcr om iiuting one 
refernc,. to ihc Commutation Tab1eIncAppnd,x't to the 

I (Cornmutittor of Pension) Rules, I993on the daie 2'of hisrbs 
Oct to lhL ondtt ton that the railway servant srd& his, V 	 1 	 VV• 	•V 	 - 	V 	V 	V 	V 

	

drawing two thirds of his pension 	 2 
V 	- 	5• nvaljdV;Pefl5ofl..__. 

(1) Invalid penslonrnay.b&gran(ed ba raihvayse?v 
retires from ervire on count of any bodily 'or menial lnhirmitwhich4 
incpacttat 	hiri for the ertLe 	 , 

A railway ser ant applying for an inalid peihion 'shall subM'ta ccrtittcat fror'ia di ly constituteJ medical iuhoriiy of his peImaneirtncIp S(rvu C ClUe to bodily or men ii infirmity 	i IN  
\Vher the inuilLal atit orit% rcIerrLd to in sub ruk(2) has dectareda 

rvanc fit for ft2rth i . rvit. I k ss laborious chir,jcter thin that hiih' he h 
doing h. should ro tue I hc t ' tiling to be so empo)ed be ernpioycd on a Io 
and if there be noeuiis ofrnpIoying him és'en ona lower post, Ie niav:bèdi 

	

V 	
V 	 ___ J 	invalid pension. 	

V 
A V iwuystrvaul iriiv, if he considnr that he is not in 0 III Sta1O( h 

	

dich;irte his dutif. 	pilv 	i 1w appropriate authority for retirement on nvaiid 
Or P115iOiL  

AJ 

ri 

am 
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) 	:4 

4.  
. 	. 	.. 	. . , 	- . ...," 	

. ' '. 4 t' " . 	. . 	• 
R 	8 	 Ih n 

	

Rw Scrvics(Penton) Rules 993 ' i 	. 	 ' 

I 	• 	 " 3 

 4 •: ;i& 
I1 t  is still un&hr ui(iy .ci)it years of age, the appropriate 'atuiIrnriiyurder.whorn hcjis' 
4'Orking sa1! forward to the medical aulliorily an : addüional ialernenI;giving !thë. '\ 

81 ounihs On WIU&A1 it i )rOp(J't J to retire him , ,. 00 

1ornr of medical eertLficate.— The medical érti(icaie 
S 	 : 	 ' ., 	.. . . 	. . 	, 	!. . 	• i ' ' : 	 4t 

form 
- 	

S 	• '\ ' ' 
Cerufied that IAV have carefully examined 	 the 4J._A ' 	 . 	. 	 . 	. 	.. 	. .. 	. 	

.J. •  .. 	b 	• , 1/We consider MV 	to be compk lely and 
, 
permanently, incapacilated for4 fur her4 ij 	4, 

service of any kind(or in the department to twhich ;he belongs) int'consequence , 
of 	(here state di&ase or cause) His InLapacity does not appear to me/ui to have been 	' I ' 
_aus d by irregular or Intemperate habits  

.."( . -' Note — It the incjipacity is the result of irregular or intcmperate
• 	

habiti the L  
following wili be substitutul (or the last sentence —  

In tily/our opinion his incapacity is dir city t  has been due to aceicrnted or  
aggravalcd by irrt.gutar in .niptr itt.. habiss 

(II the incupacit) d04s not ippear to be complete and permanent (JiPcertificate j  
should be modified accordingly and the following addition should be made) . 	 4 

	

• 	 .. 
1 am/We are of the opinion that AB .... ........ is fit for further service of a less laboicii' ;• 

character than that which he has been doing(or may, after cestii,g for.....moiih. he'fit for 
furthcr strvice of a ks hhoious characlLr than that shich he has been doing) 

Reiuions for n edical opinion of Incapacity or unders1atcrnento alg i. 
if 

medical authority considers a railway servant incapacitated for further service by gerieral 
dehilu> while still untkr the aw of fifty eight ).ars it shall give detailed reasons for its 
opinton. If the miil 4Lilhrity considers him, to be above fifty-eight yirs of 
shall state its rea.sons for helkvim the age to be understated: 	 . 

provided that in chtibtfiil cases, a second medical opinion shall be obtained  
Requirement of detaiLs in the certificate.— A mere certificate that inefficieny ' •. 

is due to aid age or nawr,jl decay from advancing years shall not he deemed to be 
sufficient for retiring a r.-ilA ziy servant on invalid gratuity or pension. 	. 	.'..' .•,.j 

2. Date of InN atldatirn.— A railway servant, who is declared by the niedical: 
authnritferred to in t(uk 55 to he completely and permanently incapacitated for ' • 	

'. further service shall, if he is on duty, be retired from service from the date of relief of his" ;' • , 	. duties which shall he arranged without delay on receipt of a report from the medical' ' ,1-• .'j 
authority or if, he is granted leave under Rule 522 of the Code on the expiry of suh' 
leave but if he is on k:ive at the time of receipt of the medical certificate, he shall he, •,•' 
retired from service on the expiry of such leave or extension of have if ygrantedto.. .. 
him under.Rule 522 ul the said Code / 

63. Conipensatk,n Pension.— (1) If a railway servant is selected for discharè 4 . 
owing to the abohwn uf hit; pernianenc post, he shall, unless he is appointed toanothei'y... 
lPost the conditiouj of Ahich are deemed by the auThority competent to discharg himto;:. •. •j,i': 
be at least equal to those of his own'have the option-- 	 ' 	•4,i • . •  ;'; 	. 

(a) of taking iompenc ein pension to shith he may be entitled for the services 	
I he had rendered, or  

- 	
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VAKALAT 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAH.&TI BENCH: GUWAR&TI 

O.A.No. 	 /2OO, 

c 	 ..Applicant(s) 

-Vs- 

.Respondent(s) 

Know all men by these presents that the above named Applicant do hereby appoint, 
rominate and constitute Sri Manjk Chanda. Sri &c'S, . CiLLry and Sri 

iç- Mvocate(s) and such of below mentioned Advocate(s) as shall accept 
this VAKALATNAMA to be mv/our true and lawfiul Advocate(s) to appear and act for 
me/us in the above noted case and for that purpose to do all acts whatsoever in that 
connection inchding depositing or drawing money filing in or taking out papers, deeds 
of composition etc. for me/us and on my/our behalf and I/We agree to ratify and confirm 
all such acts to be mine/our for all intends and purposes. In case of non-payment of the 
stipulated fee in full. no Advocate(s) shall be bound to appear and/or act on my/our 
behalf 

hi witness whereof. FIVe hereunto set my/our hand on t his theY 3 day of  

2004 

Received from the Executant. Mr. 	And accepted 
satisfied and epted. 	 Senior Adv?6e will lead me/us in the case. 

A xocate 	 Athate 

JA C\ 

R,,. ~ K C,~~ - 
Advocate 

.74 
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